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Applicant

Union of India & Others : Resondents
Mr, IZ.L. Thawani H Counszl for the applicant,

Mr, J.Jy, Sharma Counzel for the resgond:ants, —=
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CORAM

Hon'ble Mr, Justice D.L, Mzhta, (Vice-Chalrman)
Hen'ble Mr, O,P, Sharma, Member (Adminiztrative)

Foil HA'BLZ A, JUSTICE D.L. "’LiHT/'\, (j‘jI‘:E CH/".IH\AA[‘I)

Heznd the l2arned counsel for thz «©
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artizs,. Mr, Shamns

pointed out that the applicant .was chargs shzeted in the year -

1920 and the punishment was also awarded to him in Dzcamber,

17al, Howsver, the lzzined counssl for the applicent pointed

oxt that the. punishmant which was awarded, has b
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cn 11,232,922 and he has produced onder (Annexurs Ra=l),

2, Wz dirsct the raspondents to finalis
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discinlinary proceedings within a ceriod of four months from

the dats of zeczipt of a copy of this ordsr. The resgondents
shall conzider th: case $€ KNS 2855 of the awplicant thereaftar
for promotion in the light of the frz:sh ordsr ts be pazsed by

the Disciplinary Authority;
2. The OA stends dispozed of accordingly, with no order
8% to costs,
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